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o.A./647/88 

COPJM : HON 'ELE MR. J.N.  MJPTHY 
	JUDICIAL MEMBER 

HON'BLE MR. M.M. SINGH 
	ADMINISTRATIVi MEMBER 

13. 12.1989 

Mr. J.S. Yadav for Mr. J.D. Ajmerj, the learned 

advocate for the respondents present. Neither the applicant 

nor his advocate present. Mr. Yadav argues that the 

applicant's request for voluntary retirement has since 

been accepted and order dt. 11.8.1989 issued. He tend'ered 

a copy of the order which is taken on record. In View of 

this order, no cause for any relief survives. So far as 

taking the service from the applicant is concerned, 

admittedly the applicant has been paid his salary and 

allowances for the period in question and salary and 

allowances are prima fade sufficient satisfacticfl for 

the service a government servant renders. 

In view of the document produced by Mr. Yadav, 

the petitioner has no cause and the application is 

finally disposed of accordingly with no order as to 

costs. 

(MMSingh) 	 (JN Murthy) 
Administrative Merriber 	 Judicial Member 





r:.A./150/89 
in 

C.? ./647/88 

CORAP : Hon'ble !lr. P.H. Trivedi ., Vice Chairman 

.L2L02Z 1989   

Heard learned advocate ir. i.B. fluch for the 

applicant. i:r. J.P. Ajmera, learned advocte for the 

respondents has filed a leave note. In this misc. 

application, the applicant has requested for early 

hearing of the C.P./647/88. The rratter 0../647 /88 

be fixed on 10th April, 1989 for final hearing. With 

this order, i..A./150/89 stands disposed of. 

P H Trivedi 
Vice Chairman 

* Nogera 
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